
 
 

CENTRAL ADMINISTRATI

HON’BLE MR. RAKESH S
HON’BLE MR. ANAND MA

1. Ab Rashid Mir (Age: 48 Yrs), S/o Ab
Anantnag. 

2. Manzoor Ahmad Bhat (Age:40 Yrs), S/o Wali Mohd Bhat, R/o Brakpora 
Anantnag. 

3. Sajad Ahmad Dar (Age: 37 Yrs), S/o Ab Rehman Dar, R/o Ader 
Bijbejhar, Anantnag.

4. Bilal Ahmad Bhat (Age: 38 Yrs), S/o Gh. Mohd Bhat, R/o Kandigam,
Anantnag. 

5. Jahangir Ahmad Baba (Age: 35 Yrs), S/o Gh. Rasool Baba, R/o Redwani 
Pateen, Anantnag.

6. Mudasir Ahmad Wani (Age: 34 Yrs), S/o Gh Mohiddin Wani, R/o 
Damhal, Anantnag.

7. Gowhar Hussain Naikoo (Age: 32 Yrs), S/o Gh Nabi Naikoo, R/o 
Yaripora, Anantnag.

8. Tawseef Ahmad Wani (Age: 31 Yrs), S/o Mohd Jabbar Wani, R/o 
Damhal, Anantnag.

9. Ulfat Hussain Sheikh (Age: 30 Yrs), S/o Gula Sheikh, R/o Wanipora, 
Anantnag. 

10. Mohd Ashraf Malik (Age: 32 Yrs), S/o Mohd Yaqoob Malik, R/o Bulbul 
Nowgam, Anantnag.

11. Subar Ahamd Wani
Anantnag. 

12. Ashiaj Hussain Ganiee (Age: 38 Yrs), S/o Gh Qadir Ganiee, R/o 
Shankerpora, Anantnag.

13. Sajad Ahmad Malik (Age: 39 Yrs)
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CENTRAL ADMINISTRATIVE TRIBUNAL
JAMMU BENCH, JAMMU 

Hearing through video conferencing 

T.A./62/2208/2020 
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HON’BLE MR. RAKESH SAGAR JAIN, MEMBER (J
HON’BLE MR. ANAND MATHUR, MEMBER (A)
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S/o Gh. Ahmad, R/o: Bulbul Nowgam 

302. Subzar Ahma Dar, Age: 35 years, S/o: Mohd. Rafiq Dar, R/o: 
Thajjwara, Anantnag.

303. Gh. Mohd. Shah, Age: 36 years, S/o: Gh. Rasool Shah, R/o: Paibugh, 
Anantnag. 

304. Mohd. Rafiq Dar, Age: 35 years, S/o: Mohd. Ramzan Dar, R/o: 
Thajiwara, Anantnag.

 

(Advocate: Mr. Aftab Ahmad
 

1. State of J&K through Commissioner
Agriculture Department, 

2. Director of Agriculture Department, Kashmir, Srinagar.
3. Chief Agriculture Officer, Anantnag.
4. Assistant Soil Conservator Officer, Anantnag.
5. Deputy Director, Law Enforcement (Chairman verification committee, 

dropouts of DRWS), Lal Mandi Srinagar.

(Advocate: Mr. Amit Gupta
 

 
Delivered by Hon’ble Mr. 

 
 Applicant

respondents to regularize 

the order similarly situated person in the department

legally earned wages of the applicants without any further delay on the part 

of the respondents. 
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S/o Gh. Ahmad, R/o: Bulbul Nowgam Anantnag. 

Subzar Ahma Dar, Age: 35 years, S/o: Mohd. Rafiq Dar, R/o: 
Thajjwara, Anantnag. 

Gh. Mohd. Shah, Age: 36 years, S/o: Gh. Rasool Shah, R/o: Paibugh, 

Mohd. Rafiq Dar, Age: 35 years, S/o: Mohd. Ramzan Dar, R/o: 
Thajiwara, Anantnag. 

........................Applicant
Aftab Ahmad) 

Versus 
 

through Commissioner Cum Secretary to Gov
Agriculture Department, Civil Secretariat, Srinagar/Jammu.

of Agriculture Department, Kashmir, Srinagar.
Agriculture Officer, Anantnag. 

Assistant Soil Conservator Officer, Anantnag. 
Deputy Director, Law Enforcement (Chairman verification committee, 
dropouts of DRWS), Lal Mandi Srinagar.  

...................Respondents
Amit Gupta) 

O R D E R  
[O R A L] 

Delivered by Hon’ble Mr.  Rakesh Sagar Jain, Member (

Applicants in the present T.A. seeks direction to the 

respondents to regularize their services in the Department

the order similarly situated person in the department and also to release the 

legally earned wages of the applicants without any further delay on the part 

.  
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Mohd. Rafiq Dar, Age: 35 years, S/o: Mohd. Ramzan Dar, R/o: 

......................Applicants 

Secretary to Government, 
Jammu. 

of Agriculture Department, Kashmir, Srinagar. 

Deputy Director, Law Enforcement (Chairman verification committee, 

...................Respondents 

, Member (J): - 

.A. seeks direction to the 

in the Department on the analogy of 

nd also to release the 

legally earned wages of the applicants without any further delay on the part 



 
 

2. We have heard Mr. 

applicant and Mr. 

state of admission. 

3. The prayer in the 

the services of the applicant

As a matter of fact the Hon’ble Supreme Court deprecated t

issuing such direction. At the same time, if there exist any policy in the 

Government as regards dealing with the employees of this nature, the cases 

of the applicants also need to be considered in accordance with that. Beyond 

that, we cannot issue any direction. 

4. We, therefore, dispose of the 

consider the cases of the applicant

continuance of the person appointed or engaged on contractual or daily wage 

basis as also release the legally earned wages, if permissible under the rules, 

within a period of three weeks from the date of receipt of a certified copy of 

this order. It is made clear that we have not gone into the merits of the case.

There shall be no order as to

 

 (ANAND MATHUR.) 
   MEMBER (A)
sks/- 

 :: 22 ::  

We have heard Mr. Aftab Ahmad, learned counsel for the 

applicant and Mr. Amit Gupta, learned A.A.G. for the respondents at the 

state of admission.  

The prayer in the T.A.is to direct the respondents to regularize 

the services of the applicants. We find it difficult to accede such a request. 

As a matter of fact the Hon’ble Supreme Court deprecated t

issuing such direction. At the same time, if there exist any policy in the 

Government as regards dealing with the employees of this nature, the cases 

of the applicants also need to be considered in accordance with that. Beyond 

t issue any direction.  

We, therefore, dispose of the T.A. directing the respondents to 

of the applicants, in terms of the existing policy regarding 

continuance of the person appointed or engaged on contractual or daily wage 

o release the legally earned wages, if permissible under the rules, 

within a period of three weeks from the date of receipt of a certified copy of 

It is made clear that we have not gone into the merits of the case.

e no order as to costs.  

(ANAND MATHUR.)  (RAKESH SAGAR JAIN)
MEMBER (A) MEMBER (J)
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